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INTRODUCTION 

I ,  thc Chairman of the Puhlic Accounts Committee, as authorised 
by the Comtnittc~e, do present on their bchalf this Thirty-Second 
Rcpor.1 on t.he Action l 'akcn by (;ovcvmment on the recon~tnendations 
of the. Public Accounts Commi t tw  rontliined in thc ;:. 124th Report 
(Fourth Lok Sabha) on Audit Rcport (Civil) 1970 and Appropriation 
A ~ ~ u u n t . ;  (Civil) .  1968-69 relating to tht, Minislry r)f  Tour.,;n and 
Civil Aviation (Dcpnrtmcnt of Civil Aviation).  

2.  On the 8th July .  1971, an "Action Taken" Sub-committee was 
appointed t o  scrutinisc the  rcplir; rweived from Government in 
pursuance c ~ f  the recommendations made bv tht: Comm.+rev in t h p : r  
earlier Reports. Thc Sub-Comm~ttcc  was constituted v:i?h the f o l -  
lowin? Mcmhers: 

Sh r i  B. S. hli1rthy-Co117~enor 
2.  Shri  Bhaiprat J h a  A7ad 1 
3. Shr i  Ram Sahai Panticy \ ' -  - i l l e m b e r s  f 
1. Shri  C.  C.  Desni I 
5 .  Shri  Thillai Villalan 
6. Shri  Shyam La1 Yatlav 1 

3. T i ~ c  Xr t i r~n l'nkc,n Sub-Comrnittec of thc~ Public Account: Com- 
ni i t tw (1971-73) cc)nsidcred and adopted this Report at their s i t t ing 
h ~ l d  on the 24th January .  1972. The Rrport was finally ;~dopted  by 
thc Public Act*o~:nts Committee on tiic 2 n d  Februar!,. 1962. 

4. For facility of rc.fercncc3 the main conclu~ion reccmmcnda!ivns 
of  the Commi t tw  h a w  been printed in thick type in the body of t h e  
O I  A statr,lncbn t showinq the summary of the main rrcnmmenda- 
tions obscrvntions of the Committee is a p p e n d d  to  the R r ~ o r t  (.AD- 
peridis) Y T . 2  

5.  The Committc~c~ plact. on record t h c i ~  appst~io!ion uf t h e  assis- 
tancc rendered to them in this mat ter  by thc Comptroller S. Auditor 
Gcncral o f  India. 

NEW DELHI; 
F e b r u a r g  22nd, 1972. 
P h a l g u n n  P d ,  1893 ( S ) .  



CHAPTER I 

REPORT 

1.1. This Report of the Committee deals with action taken by Gov- 
ernment on the recommendations contained in their 124th Report 
(Fourth Lok Sabha) on Audit Report (Civil), 1970 and Appropriation 
Accounts (Civil) 1968-69 relating to the Ministry of Tourism and 
Civil Aviation (Department of Civil Aviation), which was presented 
to the Lok Sabha on the 18th December, 1!370. 

1.2. Action Taken Notes have been received in respect of all the  
23 rccommendations contained in the said Repart. 

1.3. The Action Taken Notes/Statements on the recommendations 
of the Committee contained in the Report have been categorised 
under thc following heads: - 

( i )  Recommendations/Obsercntions that hcve been accepted 
by Government. 

S. Nos. 1, 2, 3, 4, 7 ,  8, 9, 10, 11, 12, 13. f, 15. 16, 19 and 20-23. 
(11)  Rerommendatlons Obser~wttons which the Committee do 

not desire to pursut7 ti1 the l tght of the  replies of Gorern- 
ment 

S. No 18. 

( ~ i i )  Recomnleildotlons Obsermtons replles t o  ~ r h l c l ,  hare 1101 
been accepted b!l the Continittee and which requtre reitfla- 
tmn. 

S. No. 17. 

(iv) Recomrltcitdntions Obser~ations i n  respect of which Gov- 
e n l m i ~ ~ t  haz'e furnished intr+m replies. 

S. Nos. 5 and 6. 

1.4. The Committee hope that final replies in regard to those 
recommendations to which only interim replies have so far been 
furnished will be submitted to them expeditiously after getting them 
vetted by Audit. 

1.5. The .Committee will now deal with the action taken notes 
on some of the recommendations submitted to them by Government. 



Purchase of equip?neilts 
(Para 1.7-Serial No. 1).  

1.6. Commenting on the purchase o l  the High I % w e r  Air-Route 
Surveillance Radars f s m ~  an Italian lirm on tlitl bnsls of ~ L I ~ ~ I I c I " s  
credit, the Comn~ittee made t l ~ c  follo\ving obst11'vatlons 111 para 1.7 
of their 124th Report:- 

"The Committee on the basis of evidence tendered br,forc them 
can o ~ i l y  conclude tha t  C:ovcrnmmt did not f111ly satisfy 
themselves that the High Power Air-Houle Surveillance 
Radars ~ L I ~ C I I B S C ~  from the Itilli;\n firm on the basis of the  
supplier's crcdit offer$ \ver.ct t t ~  I)r:t or. t h c  clwnpest for 
thc  price paid for them. It appcnrs at thc tirnc. r ~ f  dccid- 
 in^ on this purchasc the Governrnc~nt \rVere not in p o ~ c ' s -  
::ion of information rc.g.~rding a\*ail:ibility of this equip- 
ment and its relati1.c pr iws in co:~ntrics n t h ( ~ l  than USA 
and Ital!.: no  attempt \\.as made tn find o ~ r t  i f  credit would 
be a\.ailablc from any other. snurce. I n  thc, opinion of the  
Commitkc  a purchase of this mag-nitudc. involving 11s. 9.90 
criircs of n.hich Rs .  2.83 c.~.ot.c~s \r.tbrc In f(~r.cicn osch;rnge 
should not have bvtn considered \ v i t l m ~ t  ohtaininq ade- 
quate comparative data on all aspc5cts of !he purchase from 
available sourccs. This lack of inquiry i~ all th(8 more 
deplorable because as thc Committee l ~ a v c  commcntrrl in n 
latter section of this report, t h r  Departmc'nt do not c s p r ~ t  
to  instal the rquipmrnts ordercd for i n  1!KX ; I I ~ C ~  r(vcbi\.(d I ) v  
December. 1969 m y  tinw h 9 o r c  the c.nrt of  1971. Thc 
Committee, therefore, desire that  in futurc in all exes of 
substantial purchases comparativc economics should bc 
u-orked out after  getting information from all at!ce.;sihlt. 
rources prior to acwptlng a supplier's crcdit. 'I'hcr manncr 
in ivhich this can bc ensurecl mag bc settlcd bctwccan the  
Xlinistry of Finance (Department of Economic Affairs) 
and the  Purchasing Ministries." 

1.7. In their r c p l  dated the  17th Junc ,  1971, thc Ministry of 
Tourism and Civil Aviation (Department, of Cii~il  Aviation) has inti- 
mated tha t  the mat ter  has heen brought to the  notice of the Ministry 
of Finance (Department of Economic Affairs) for evolving n suitable 
procedure as recommended by the  Public Accounts Comn~i t tce .  

1.8. The Committee would like the Ministry of Finnnce to finalise 
the procedure quickly and issuc necessary instructions. to all the 
purchasing Ministries under intimation to them. 



3 
Missing parts 

(Para 1.10-Serial No. 2 ) .  

1 12. Thv ILI~nl.try of Tounsrn and Civil .Avld:~on (Department of 
C i v ~ l  i i v ~ a t l o n )  In t h c u  rcl:l! rhtc d the 5th January .  1952 has st:ited. 

"Thr instclllntiun of t q~ i ipnwnt  :it Uoitibny has conirncnccd and 
is in progws:, SC) far. there has  beer1 no delay in the  
progress of tthc in.tallation d i ~ c  to lack of missing parts. 
Thc instal lat~on of equipment in other locations; hisdras. 
Cnlcutta and L k l h i  \vill brl takcn up as soon as thc. Civil 
and e l t ~ t r i c n l  works hnvc made sufficient prujircCs. I:nlrss 
thc work of installnticn of q u i p r n ~ n t  in thcse locntions is 
taken ilp anti procrcs.ws, t h r  drlny in t h c  inst~?ll:it~c)r~ on 
ncrount of d r h ?  In g t ~ t t i n g  lhil missing parts ronnvt h~ 
known a t  this stage." 



1.13. The Committee note with concern that the Department is 
yet to receive the missing parts from the firm. They would like to 
know whether the installation of any of the equipments is delayed 
only for want of the missing parts. 

1.14. The Committee need hardly stress that concerned steps 
should be taken to get thc missing parts quickly so as to expedite 
the installation of the costly equipment at the four major air ports. 

Period of W a r r a n t y  

(Paragraphs 1.20 and 1.21-Serial Nos. 5 and 6). 

1.15. In paragraphs 1.14 to 1.19 of their 121th Report (Fourth Lok 
Sabha),  the Public Accounts Committee had dealt with in detail, 
the various issues involved in reckoning the warranty period in res- 
pect of the equipments purchased from Italy. The Committee made 
the following observations in paras 1.20 and 1.21 of the Report:- 

"The Comm~ttee are unhappy that the Department of Civil 
Aviat~on are not able to ~ns ta l  even a single radar pro- 
cured at  such a heavy cost within the normal warranty 
period. They are also not satisfied with the way the period 
of warranty was got extended by the firm "as a gesture of 
cooperation". The Secretary, Ministry of Tourism and 
Civil Aviation, however, had taken a position before thc 
Committee that the warranty period should be rcunted nct 
only from the date of shpment  nf thc last consignment 
but also from the date of shipment of all the m i s i n g  parts. 
The Committee deslre that where there is a doubt inter- 
pretation of the terms of a contract the views of the Minis- 
try of Law should be obtalned at  the earliest ripportunity " 

"The Committee might be informed of the final outcome of 
the negotiations with the firms on this point." 

1.16. In  their reply dated the 17th June, 1971 the Ministry of 
Tourism & Civil Aviation (Department of Civil Aviation) have inti- 
mated that the various issues involved in this case have been clari- 
fied to the Director General of Supplies and Disposals on 25th May, 
1971 for obtaining legal advice from the Minis tq  of Law and the 
final out-come will be reported to the Public Accounts Committee 
in due course. 

1.17. The Committee desire that an early decision should he taken 
in tbe matter and the final outcome of the case be intimated to them. 
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Delay in installation of equipments 

(Paragraph 1.26Sericrl No. 8).  

1.18. Commenting on t h e  inordinate delay in installation of the  
four "High Power Air-route Surveillance Radars" a t  tho four major 
airports, the  Committee had made the following observations in 
para 1.26 of the Report: - 

"The proposal to instal 4 "high power air-route surveillance 
radars" was originally sent by the Ministry of Tourism 
and Civil Aviation to the Ministry of Finance in Septem- 
ber, 1963. Thereafter a dialogue ensued between the two 
mlinistries with the result that the foreign exchange was 
released only in July 1965. Taking two years in obtain- 
ing foreign exchange for an aeronautical project where 
technical advancement and obsolescence take place a t  an 
accelerated rate highlights the existence of bottlenecks and 
rigidity in our decision making and financial sanctioning 
procedure. The Committee would like the matter to be 
gone into by Government and the proccdurc streamlined 
for expeditious finalisation of proposals." 

119. In t h e ~ r  reply dated the 17th Junr .  1971, the Department of 
Civil Aviation have ln t~mated that the matter has been taken up w ~ t h  
the Xlin~stry of Financr Department  of Economic Affairs) on 
29-4-1971 for streamlining procedurc for expeditious finahsatlon of 
proposals 

1.20. The Committee would like the Ministry of Finance to take 
expeditious action to streamline the procedure for expeditious 
finalisatmn of proposals involving foreign exchange and intimate 
to them. 

Dela3 in installation of the Rndnr Equipment-arqt~isition of land 
both in Delhi and Calcuttn 

(Paragraphs 1.47 and 1.53-Serial Nos. 11 and 13) 

1.21. Commenting on the inordinate delay in acquiring the land 
both at  Delhi and Calcutta and i n  installing the Radar Equipment 
at the four major airports, the Committee made the following ob- 
servations in para 1.47 and 1.53 of the Report:- 

"The Committee further note that action for land acquisition 
was initiated in October, 1968 in Delhi although the 
site selection was over in July.  1967. The notification 



under Section 4 of the Land Acquis'ition Act, 1894 was 
issued only in September, 1969 and the land was not 
handed over t l l  August, 1970, As regards Calcutta al- 
though the action was initiated shortly after the selec- 
tion of the site the Section 4 notification was issued only 
in March, 1970 and it is not known when the land will 
be handed over. The Committee do not feel happy with 
the inordinate delay in acquiring the l&d. As the costly 
equipment had been imported long back the Department 
should have convinced the authorities concerned of the 
necessitv for expeditious acquisition of land." 

"The Committee note that the Study Group of International 
Airports Committee have recommended in their report 
(September, 1968) that the planned projects of installa- 
tion of Air Route Surveillance Radar should be expedited 
for implementation as soon as possible and included it 
under immediate improvements recommended to be com- 
pleted within the next two years to meet the international 
and domestic traffic needs. The Committee hope that the 
Department of Civil Aviation will lose no further time 
and instal the ~nuipments  without delay so that the 
needed faciliis. will be available at  the earliest and the 
risk of deterioration of equipments by prolonged storage 
avoided." 

1.22. In their reply dated the 17th June, 1971. the Ministry of 
Tourism and Civil Aviation (Department of Civil Aviation) have 
intimated that the above recommendations of the Committee have 
been noted. 

1.23. The Committee wanted to know the present position regard- 
ing the acquisition of land both in Delhi and Calcutta. 

1.24. The Department in their reply dated 7th January, 1972 has 
furnished the information as follows: - 

Delhi: "The land was taken over on 9th September, 1970." 

Calcutta: "Major portion of the land was taken over on 30th 
March, 1971 and the remaining portion, on 13th May. 
1971." 

1.25. The Committee also desired to know the latest position 
with regard to installation of the four High Power Air-Route Sur- 
veillance Radars a t  ail the four major air-ports (air-port wise). The 



information furnished by the Department in their note dated the 
7th January, 1972 is as 10110~s: 

Bombay: "Civil and electrical works have almost been com- 
pleted. The installation of equipment has commenced. 
The equipment have been positioned and the air ducts/ 
wave guides are being installed." 

Madras BuiEdinlg: The building work is nearly complete except 
for some minor details, The air-conditioning work is in 
progress. 

Antenna Tower: The main structure of the Antenna Tower 
has been completed except for some minor details like 
painting, plastering of columns on the 9th floor etc. 

Delhi: The Building and electrical works are in prqrecs.  81 
per cent. of the main building has been completed. 45 
per cent. of Antenna Tower has also been completed. 

Calcutta: The soil tests which were conducted for deciding 
the foundation for the building and the Antenna Tower 
indicated a very poor soil. As a result of this, the founda- 
tion design had to be re-done. The designs have now 
been finalised and tenders have been called for. 

1.26. The Committee hope that the Department of Civil Aviation 
will lose no further time and instal the equipments without delay. 

Delay i n  installation of Weather Bureau Radio Theodolites 

(Para 1.71-Serial No. 17) 

1.27. Commenting on the delay in installing the Weather Bureau 
Radio Theodolites at various stations, the Commit tee had made the 
fallowing observation in para 1.71 of the Report:- 

"The Committee were informed that the delav in installing 
the cquipnwnts was partly due to delay in manufacturing 
departmentally the audio-frequency modulated radioson- 
des, a subsidiary equipment necessary for accurate mea- 
surement of upper air data. The Committee note that 
the manufacture was taken in hand only in 1963 although 
the Department initiated action for the selection of places 
in 1961 at the time of formulntion of the Third Five Year 
Plan. The flying equipment was ready after testing onlv 
in 1967. The Committee regret to note the failure of the 



Department to take timely action to improve and modify 
the mechanical radiosondes, though t h y  had experience 
of manufacturing this equipment for the past 25 years. 

1.28. In their reply dated 17th June, 1971, the Department of 
Civil Aviation have stated:- 

"Immediately after, the Department's proposal was accepted 
by the Government in July, 1962, action was initiated for 
the development of an electronic radfasonde and actual 
work of development was in fact started in 1962 itself. 
The electronic radiosonde (an audiofreque,ncy modulated 
radiosonde) is completely different from the mechanical 
(chronometric) radiosonde then in use, both in concept 
and design. Before its mass production could be taken 
up in departmental workshops, the complete system, using 
as far as possible indigenous components, had to be deve- 
loped in the departmental laboratories and tested in ex- 
tensive laboratory and field trials. Entirely new calibra- 
tion equipment with automatic mercury menometers for 
the calibration of baroswitches (the pressure sensing and 
switching element) had to be designed and constructed. 
The technical know how and wherewithal required for 
the development of this new equipment was completely 
different from that already available in the Department 
for manufacture of mechanical radiosondes In fact, the 
electronic radiosonde was ready in 1966 but the Depart- 
ment could go in for mass production in 1967 only after 
having adequate and detailed tests on one of the WBRT 
units." 

1.29. While the Committee note that the Department has an 
explanation for the delay in the manufacturing departmentally the 
subsidiary equipment, they desire to emphasise &at there should 
be a better synchronisation of the indigenous development of com- 
ponents and the import of main equipments in such cases in future. 

Delay in installation of WBRT units subsequent to cltange of loca- 
tion and warranty period 

(Paragraphs 1.86 to 1.88 and 1.92-Serial Nos. 20 to 23). 

1.30. Commenting on the inordinate delay found at each stage 
in according administrative approval and expenditure sanction for 
the construction of building, lack of coordination between the did+ 
rent Ministries and delays and lapses in taking advance action, the 



Committee had made the following observations in paragraphs 1.86 
to 1.88 and 1.92 of the 124th Report: 

"After the location was changed to Lucknow in 1966 i t  took 
nearly 4 years to accord administrative approval and ex- 
penditure sanction for the construction of building for 
which a plot of land was made available by the Director 
General of Civil Aviation in April, 1967 and the construc- 
tion has not started yet (August, 1970). The Secretary, 
Ministry of Tourism and Civil Aviation while admitting 
the deJay urged in extenuation that "this was due to the 
difference of opinion between the CPWD and the Minis- 
try of Finance which unfortunately went on for some 
considerable time". The Committee can hardly appre- 
ciate such inordinate delay in according financial concur- 
rence. 

The Committee note that Jodhpur was one of 18 stations 
where modern wind finding equipments were to be ins- 
talled as part of the India Meteorological Department's 
Third Five Year Plan. Although according to the witness 
action was initiated by the Department to find permanent 
accommodation for the installation of the equipment as 
far back as in 1956, the land could be purchased only in 
1966. The Committee can hardlv appreciate such imordi- 
nate delay. Further they note that it took a year for 
according administrative approval and expenditure sanc- 
tion and another year to start construction of the build- 
ing. The Committee are of the view that the delay of 
one year at each stage is not something which was in- 
evitable. 

The Committee have suggested investigation into lack of co- 
ordination between the different Ministries in earlier part 
of this report. This case may also be included in its 
ambit and the Committee apprised of the result 

The Committee are perturbed over the tendency an the part 
of the departments to delay the completion of planned 
projects due to lack of coordination between the Min~s- 
tries or advance planning with a targetted programme. 
In this case not a single equipment was installed during 
the Third Plan period. (Six WBRTS procured during 
March-August, 1965 were actually installed between 
December, 1966 and June 1970 long after the expiry of 
the warranty period in June, 1!%6 and the remaining one 



is yet to be installed. That "fortunately they (the equip- 
m e n t ~  installed) have been functioning to our satisfaction" 
does not justify the failure to instal them within the 
warranty period. The Committee have elsewhere in this 
report drawn attention to the delays and lapses in taking 
advance action. The Committee would like the Govern- 
ment to consider in what manner the Departmental pro- 
cedures and practices should be streamlined to gear them 
up for speedy action and make planning meaningful." 

1.31. In their reply dated the 17th June, 1971, the Ministry of 
Tourism and Civil Aviation (Department of Civil Aviation) have 
stated: 

"The Committee's observations have been noted and delays 
have been looked into. Instructions have been issued on 
2nd June, 1971 to a11 concerned to identify well in advance 
the various phases of implementation of Plan projects and 
fix target dates for completion of various formalities; 
phases of projects and set up an effective machinery for 
coordination and follow-up action. Heads of Depart- 
ments have also been requested constantly and effectively 
to review the performance of such Plan projects so as to 
ensure that the targetted programme is adhered to. At 
the Ministry's level, the progress of implemcntation of 
Plan projects is also being reviewed at Secretary's level. 
Ministry of Works & Housing have been requested on 1st 
June, 1971 to look into the matter for issue of suitable ins- 
tructions. 

1.32. The Committee note that the Department of Civil Aviation 
has looked into the delays and has also issued necessary instructions 
for h e  timely implementation of plan projects. They would how- 
ever like to be informed whdher any specisc lapses on the part 
of tbe officers of the Department came to ndtice and if so whether 
any action was taken by the Department apart from issuing instruc- 
tions for the future. 

1.33. The Committee also note that thc Ministry of Works, ROUS* 
mg and Urban Development have been requested only in June 1971 
to lsok into the matter for issue of suitable instructions. The results 
of the investigetion and the actioa taken by the Minietw of Workti, 
Rasing and Urban Development may be intimated to the Com- 
mittee. - ' 4  



CHAPTeR I1 
RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 
Recommendation 

The Committee on the basis of evidence tendered before them 
can only conclude that Government did not fully satisfy themselvu 
that the High Power Air-Route Surveillance Radars purchased from 
the Italian firm on the basis of the supplier credit offered were the 
best or the cheapest for the price paid for them. It appears at the 
t h e  of deciding on this purchase the Government were r,ot in 
possession of information regarding availability of this equipment 
and. its relative prices in countries other than USA and Italy; no 
attempt was made to find out if credit would be available from any 
other source. In the opinion of the Committee a purchase of this 
magnitude involving Rs. 3.90 crores of which Rs. 2.83 crores were 
in foreign exchange should not have been considered without obtain- 
ing adequate comparative d a b  on all aspects of the purchase from 
available sources. This lack of inquiry is all the more deplorable 
becausc! as the Committee have commented in a latter section of 
this report, the Department do not expect to instal the equipments 
ordered for in 1966 and received by December, 1969 any time befare 
the end of 1971. The Committee therefore. desire that in future in 
all case3 of substantial purchases comparative economics should be 
worked out after getting information from all accessible sources 
prior to accepting a supplier's credit. The manner in which this 
can be ensured may be settled between the Ministry of Finance 
(Department of Econo~nic Affairs) and the Purchasing Ministries. 
IS. No. 1 of Appendix 11-Para No. 1.7 of  the 124th Report (Fourth 

h k  Sabha)]. 
Actioa Taken 

Noted The matter has been brought to the notice of Ministry 
of Finance (Deptt. of Economic Affairs) on 29th April, 1971 (An- 
ncxure I) for evolving a suitable procedure as recommended by the 
Public Accounts Committee 

IMMEDIATE 
A N N E X U R E  1 

GOVERNMENT OF INDIA 
MINISTRY OF TOURISM AND CIVIL, AVTAT'IOE; 

SUWECT: -Public Accovn ts Committee-124t h R e m  ;or 1976.71- 
Ptirchase of equipinent. 

In connection with the establishment of en Airways System in 
India by the Civil Aviation Department it was decided in March. 



1964 b 4 sets of Air Routsol Sumillnnce Radar for inrtalla. 
tion a t  Bombay, $alcutta, Delhi and Nogpur. Subsequently, it was 
decided to instal the set for Nagpur a t  Madras. The p ~ p m d  to 
purchasc the four sets of Radars was accepted by the Ministry of 
Finance, subject to the condition that the purchase was financed 
under some Aid Scheme. Accordingly, in consultntion with the 
Department of Economic Affairs, a project report was submitted 
to them in July 1964 for financing the purchase from the US AID. 
In September 1964, the Italian Embassy infornwd the Dirwtor Cene- 
ral of Civil Aviation that the Radars in question wcrc also being 
manufactured by Selenia, a firm of Italy, and suggested procure- 
ment of the equipment under the Italian Credit. As the Italian 
eqiiipment was cheaper (Rs. 35 lakhs per set) t'lan that of the 
USA (Re. 45 lakhs per set) the Civil Aviation Department submitted 
a revised proposal in December, 1964 for obtaining thc equipment 
under the Italian Credit from Selenia. This proposal was flnally 
cleared h y  the Ministry of Finance in September 1965. There has 
been de?ay in the installation of the Radars and the Audit included 
the case In their Audit Report (Civil) 1970. The case has also been 
exanlined by the PAC. Paragraphs 1 7  and 1.28 of the PAC's 124th 
Report refer The PAC has made inter alin the followhg recom- 
mendations: - 

( i )  "The Committee o n  the basis of evidence tendered before 
them can only conclude that Government did not fully 
satisfy themselves that the High Power Air-Route Sur- 
veillance Radars purchased from the Italian firm on the 
basis of the supplier's credit offered were the best or the 
cheapest for the price paid for them. It appears a t  the 
time of deciding on this purchase the Government were 
not in possession of information regarding availability of 
this equipment and its relative nrices in countries other 
than USA and Italy; no attempt was madc to find out if 
credit would bc available from any other source. In the 
opinion of the Committee a purchase of this magnitude 
involving Rs. 3.90 crores of which Rs 2.83 crorcs were in 
foreign exchange should not have been considered with- 
out obtaining adequate comparative data on all aspects 
of the purchase from available sources. This lack of 
inquiry is all the more deplorable because as the Com- 
mittee have commented in a latter section of this report, 
the Department do not expect to instal the equipments 
odered for in 1966 and received bv December, 1960 any 
time before the end of 1971. The Committee, therefore, 
desire that in future in all cases of substantial purchases 



comparative economics should be worked out after getting 
information from all accessible sources prior to accepting 
a supplier's credit. The manner in which this can be 
ensured may be settled between the Ministry of Finance 
(Department of Economic AfFairs) and the Purchasing 
Ministries." 

('4 "The proposal to in:tal 4 'high power air-route surveil]- 
ancr radara' was originally sent by the Ministry of 
Tourism and Civil Aviation to the Ministry of Finance 
in September, 1963. Thereafter a dialogue ensured bet- 
ween the two Ministries with the result that the foreign 
exchange was released only in July, 1865. Taking two 
years in obtaining foreign exchange for an aeronautical 
project where technical advancement and obsolescence 
take place at an accelerated rate highlights the existence 
of bottlenecks and rigidity in our decision making and 
financial sanctioning procedure. The Committee would 
like the matter to be gone into by Government and the 
procedure streamlined for expeditious Analisation of Pr* 
posals." 

2. Since the recommendations of the PAC will apply to all the 
Ministries of Government of India, the Ministry of Finance are re- 
quested kindly to examine them for iswe of suitable instructions. 
PAC is being advised that the matter has been brought to the notice 
of Ministry of Finance (Deptt. of Economic Affairs') for evolving 
suitable procedure in compliance with PAC's recommendations. 

A copy of PAC's report is enclosed. 

Joint Secretary. 

Mm, of Finance (Deptt. of Economic Affairs) (Shri C. V. Rama- 
krishna, Jt. Secretary), New Delhi. 

. . -  . -- - - ---- 
Min. of T O & ~  & "civil Aviation, ~ e w  &~.hi. U.O. NO. 2-VB (4) 170-r 

Vol. 11, dated 29th April, 1971. 

Copy to Min. of Finance (Expenditure Division), (Shri Y. T. 
Shah. Addl. Secy.), New Delhi. 

Sd!- 

Undet Secretary to the Gout. of India. 



The Committee observe that in respect of the missing parts with- 
out which none of the radars purchased from Italy can be operated, 
the Department has not got any indication from the firm as to whom 
these will be made available although more than two years have 
elapsed since shortages were reported first. The Committee are 
anxious that delay in replacement of these parts should not defer 
the installation of the equipment. They, therefore, desire that the 
matter should be taken up vigorously with the firm so as to ensure 
receipt of supplies well before the targeted date of installation of 
the equipments. 

IS. No. 2 of Appendix 11-Para No. 1.10 of the 124th Report 
(Fourth Lok Sabha)]. 

Action Taken 

Noted. The Department is already actively pursuing the matter 
with the firm (Annexures IT and 111) for making good the shor- 
tages. As already indicated in Para 1.8 of the Report, the firm has 
accepted all the discrepancies reported and have agreed to make 
good all the shortages. 

ANNEXURE 11 

(Copy of Letter referred to in Para 1.10) 
OFFICE OF THE DIRECTOR GENERAL OF CIVIL AVIATION 

Dated New Delhi. the 16th Febtllclnj, 19'71. 

Messrs. Greaves Cotton & Co. Ltd.. 
Thapar House, 
124, Janpath, Post Box 566, 
New Delhi-1. 
SUBJECT: -DGS&D Neu; Delhi AlT No. SE.4/209/34/05 1 /PA ON D/ 

III/3!575, dated 7-6-1966 for 4 Nos. Selenia ATCR-2D 
Radars. 

Dear. Sirs, 
Reference is made to the above quoted A/T against which 4 

Nos. Selenia Radars have been supplied to this Department. 

2. In this connection reference is invited to your letters 
No. D/Mc.4001/HS, dated 23rd July, 1970 and that dated 31st July, 
1970, dated 3rd August, 1970 addrcssed to the Officers Tncharge 



Aeronautical Communication Stations, Calcutta, Bombay and Madras 
wherein it had been stated that arrangements were made to obtain 
and supply replacement items. It is q u e s t e d  that this oBce may 
kindly be informed how the position stands in this regard. In res- 
pect of supplies made to Palarn and the Controller, Central Radio 
Stores Depot it is requested that the position mgarding supply of 
shortage may kindly be intimated. 

A very early reply wfll be appreciated. 

Yours faithfully, 

Asstt. lhectm of Communication 
for &rector General. 

ANNEXURE 111 

(Copy of Leter l ~ f e r r e d  to in Para 1.10) 

OFFICE OF THE DIRECTOR GENERAL OF CIVIL AVIATION 

Dated New Delhi, the 4th May, 1971. 

Mp. Greaves Cotton & Co. Ltd., 
Thapar House, 
124, Janpath, Post Box 566, 
New Delhi. 

Suarccr:-D.G.S.&D. AIT No. SE4/209/34/05l/II1/3575, Dt. 7-6-1966 
for 4 Nos. Selenul ATCR-2D Radars 

Gentlemen, 
Please refer to this offlce letter No. 4114164-COM.111, dated the 

16th January, 1971 and subsequent reminder, dated the 19th March, 
1971. 

It will be appreciated if you kindly let this office know, a t  the 
earliest convenient date, the supply position of items mentioned in 
your lettem No. D p c  4001jHS. dated the 23rd July, 1970, 31st July, 
1970 and 3rd August, 1970 addressed to thdMlcer-in-Charge, Aero- 
nautical Communication Station, C a k t t a ,  Bombay and Madras and 



a h  about supply of shortage in respect of supplies made to Pala!Xi 
and the Controller, Central Radio Stores Depot, New Delhi. 

Yours faithfully, 
Sd/- 

Senior Technical Oficer 
for Director General of Civil Aviation. 

Recommendation 

The Committee also note that in 3 out of 7 cases the shortages 
were reported beyond the period of 30 days. The Committee note 
that the firm has agreed to supply the missing items, but they can- 
not help feeling that the De2artment should have been sufficiently 
alert in reporting the discrepancies without delay. 

[S. No. 3 of Appendix II-Para No. 1.11 of the 124th Report 
(Fourth Lok Sabha)] 

Action Taken 
Noted. 

Recommendation 

The Committee note that although the consignments were ship- 
ped from Italy after the closure of the Suez Canal and it took much 
ionger time in transit via the Cape of Good Hope the period of 
warranty of 15 months from the date of shi?ment as decided *before 
the closure of the Suez Canal remained unaltered and no attempts 
were made to extend the period of warranty proportionately. The 
Committee cannot appreciate how this important aspect was over- 
looked. The Committee would like Government to take appro- 
priate action in time in regard to cases where the conditions rele- 
vant to the period of warranty are materially altered after the 
execution of contracts. The D.C.S.&D. should also keep a watch in 
this respect for remedial action. 

[S. No. 4 of Appendix II-Para No. 1.13 of the 124th Report 
(Fourth Lok Sabha)] 

Action Taken 

Noted. Suitable instructions have been h u e d  to all concerned 
by this Ministry on lrt June, 1971 (Annexure IV) and by the Direc- 
tor General of Supplies and Disposals on 15th May, 1971 (Annexure 
V). 



ANNEXURE ZV 

NO, 4-34170-IF 

GOVERNMENT OF INDIA 

MINISTRY OF TOURISM & CIVIL AVIATION 

New Delhi, Dated the 1st ~ ~ c n e j  1971. 

The Director General of Civil Aviation, 
New Delhi. 
The Director General of Tourism, 
New Delhi. 
The Director General of Observntorit?~, 
New Delhi. 
The Commissioner of Railway Safety, 
Lucknow. 

SUMECT:-Wanat~tylGuaratee Clause in pivchase otders.  

The Public Accoqnts Committee in their 124th Report (Fourth 
Lok Sabha, 1970-71) have observed as undqr in connection with the 
shipment of High Power Air-route Surveillance Radars prchased 
from Italy in 1966:- 

"The Committee note that although the consignments wcre 
shipped from Italy after the closure of the Suez Csnal 
and it took much longer time in transit via the Cape of 
Good Hope the period warranty of 15 months from the 
date of shipment as decided before the closure of the 
Suez Canal remained unaltered and no attempts were 
made to extend the period of warranty proportionatelq'. 
The Committee canont agpreciate how this important as- 
pect was overlooked. The Committee would like Gov- 
ernment to take appropriate action in time in regard to 
cases where the conditions relevant to the period of war- 
ranty are materially altered after the execution of con- 
tracts. The D.G.S.&D. should alio keep a watch in this 
re~pect for remedial action". 

2. Although i t  is true that the shipping time via the Suez versus 
the Cape of Good Hope will vary from vessel to vessel depending 
on various factors like number of ports of call, cruising speed. 



route taken etc. the haulage between UKjContinent and India via 
the Cape of Good Hope will take some more time. In addition to 
extra shipping time there might be other contingencies which may 
materially reduce the period of warranty available. In all such 
cases officers connected with purchase from abroad should make 
appropriate and timely efforts to have the warranty suitably extend- 
ed so that the period of warranty available to the Govt. is not 
reduced. 

3. I am directed to request that the above instructions may be 
brought to the notice of all concerned for exercising utmost care ip 
the matt-. 

Yours faithfully, 

w- 
Deputy Secretary to the Govt. oJ India. 

Copy forwarded to All m c e r s  in the Ministry of Tourism & 
Civil Aviation for information and guidance. 

a/- 
Deputy Secretary (IF). 

A N N E X U R E  V 
DIRECTORATE GENERAL OF SUPPLIES AND DISPOSALS 

(CDN-2 Section) New Delhi 

ROUTINE No. 25 Dated 155-1971. 

SUBJECT: -Wan-antylCwrantee Cluwe in AIT. 
In a certain purchase case for importer stores the p r iod  of 

warranry was stipulated as one year from the date of commiseioa- 
ing or 15 months from the date of shipment from Italian Port, 
whichever was earlier, etc. This acceptance of tender was ?laced 
in early 1966. Subsequently, the Suez Canal was closed ior all 
incoming trafac to India and all the ships had therefore to be divert- 
ed via the Cape of m o d  Hope. 

2. The Ppblic Accounts Committee in t h i r  124th Report (Fourth 
Lok Sabha) (1970-71) on the Audit Report (Civil) 1070 and Appro- 
priation Accounts (Civil) 1968-69 relating to the indenting Bdinb- 
try remarked as follows on the beds that shipment vie the Cap of 



Ciood Hope will take longer time a s  compared to shipments through 
the Suez:- 

"The Committee note that although the consignmenki were 
shipped from Italy after the closure of the Suez Canal and 
it took much longer time in transit via the Cape of Good 
Hope the period of Warranty of 15 months from the date 
of shipment as decided before the closure of the Suez 
Canal remain unaltered and no attempts were made to 
extend the period of warranty proportionately. The Com- 
mittee cannot appreciate how this important aspect was 
overlooked. The Committee would like Government to 
take appropriate action in time in regard to case.; where 
the condition relevant to the period of warrulty are 
materially altered after the execution of contracts". 

3. The matter has been examined in consultation with the Minis- 
try of Shipping and Transport and it has been advised by them that 
the shipping time via the Suez versus the Cape of Good H q e  will 
vary from vessel to vessel depending on various factors like num- 
ber of ports of call, cruising speed and route taken. The fact, how- 
ever, remains that the haulage between U.K./Continent and India 
via the Cape of Good Hope being more it will on the fairlestimate, 
take 7-10 days extra time. 

Recommendation 
4. In addition to extra shipping time. there might be other 

contingencies which may materially reduce the period of warranty 
available. In all such cases the purchasc Officers should make appm- 
priatc and timely efforts to have the warranty suitably extended 
so that the period of warranty available to the Government is not 
reduced. 

a/- 
AU Purchase Dtes/Sections Dy. LXrector (CS-I) 
at Hqrs, and the Regions. - .. 
(One File No. CDN-2/26(2)/111/71). 
Copy to:- 

CDN-5 Their case No. CDN-5 '4  (42) ,171 refers. 

Recommendation 
The Committee are grievcd to  notth thial a project cuntemplated 

for modernisation of 4 airports during the Third Plan (1961-66) was 
not expected to reach c~np lc t ion  even by the middle of the Fourth 
Plan (1969-71). 

[S. No. 7 of Appendix TI-Para NO. 1.25 of the 124th &port 
(Fourth Lok kbha)] .  



Action Taken 

Noted. 
Recommends tion 

The poposal to install 4 "high power air-route surveillance 
\ radars" was originally sent by the Ministry of Tourism and Civfl 
Aviation to the Ministry of Finance in September, 1063. There- 
after a dialogue ensured between the two ministries with the result 
that the foreign exchange was released only in July 1965. Taking 
two years in obtaining foreign exchange for an aeronautical pro- 
ject where technical advancement and obsolescence take place at  
an accelerated rate highlights the existence of bottlenecks and 
rigidity in our decision making and financial sanctioning procedure. 
The Committee would like the matter to be gone into by Govern- 
ment and the procedure streamlined for expeditious finalisation of 
proposals. 

[S. No. 8 of Appendix II-Para No. 1.26 of the 124th Report 
(Fourth Lok Sabha)] 

Action Taken 

Noted. The matter has been taken up with the Ministry of 
Finance, Department of Economic Affairs on 29th April, 1971 
(Annexure I) for streamlining procedure for expeditious finalisa- 
tion of proposals. 

A N N E X U R E  I 

IMMEDIATE 
GOVERNMENT OF INDIA 

MINISTRY OF TOURISM AND CIVIL AVIATION 

SUBJECT: -Public Accounts Commit tee-124th Report for 1970-71- 
Purchase of equipment 

In connection with the establishment of an Airways System in 
India by the Civil Aviation Department it was decided in March 
1964 to purchase 4 sets of Air Routes Surveilance Radar for instal- 
lation at Bombay, Calcutta, Delhi and Nagpur. Subsequently, it was 
decided to instal the set for Nagpur at Madras. The proposal to 
purchase the four sets of Radars was accepted by the Ministry of 
Finance, subject to the condition that the purchase was flnanced 
under some Aid Scheme. Accordingly, in consultation with the 



Department of Ecarromic Affairs, a project report was submitted 
to them in July 1964 for financing the purchase from the USAID. 
In September 1964, the Italian Embassy informed the Director 
General of Civil Aviation that the Radars in questiorl were also 
being manufactured by Selenia, a firm of Italy, and suggested pro- 
curement of the equipment under the Italian Credit. As the Italian 
equipment was cheaper (Rs. 35 lakhs per set) than that of the USA 
(Rs. 45 lakhs per set) the Civil Aviation Department submitted a 
revised proposal in December 1964 for obtaining the equipment 
under the Italian Ctpdit from Selenia. This proposal was finally 
cleared by the Ministry of Finance in September 1965. There has 
Ixen delay in the installation of the Radars and the Audit included 
the case in their Audit Report (Civil) 1970. The case has also been 
examined by the PAC. Paragraphs 1.7 and 1.28 of the PAC's 124th 
Report refer. The PAC has made inter-alia the follovring recom- 
mendations:- 

(i) "The Committee on the basis of evidence tendered before 
them can only conclude that Government did not fully 
satisfy themselves that the High Power Air-Route Sur- 
veillance Radars purchased from the Italian firm on the 
basis of the supplier's credit offered were the best or the 
cheapest for the price paid for them. It appears at the 
time of deciding on this purchase the Government were 
not in possession of information regarding availability of 
this equipment and its relative prices in countries other 
than USA and Italy; no attempt was made to And out 
if credit would be available from any other source. In 
the opinion of the Committee a purchase of this magni- 
tude involving Rs. 3.90 crores of which Rs. 2.83 mores 
were in foreign exchange should not have been consider- 
ed without obtaining adequate comparative data on all 
aspects of the purchase from available sources. This 
lack of inquiry is all the more deplorable because as the 
Committee have commented in a latter section of this 
report, the Department do not expect to instal the equip- 
ments ordered for in 1966 and received by December, 
1869 any time before the end of 1971. The Committee, 
therefore, desire that in future in all cases of substantial 
purchams comparative economics should be worked out 
aftrat getting information from all accessible sources 
prior to accepting a supplier's credit. The manner in 
which this can be ensured may be settled between the 



Ministry of Finance (Department of Economic ah) , 
and the Purchasing Ministries." 

(ii) "The proposal to instal 4 'high power air-route surveillance 
radars' was originally sent by the Ministry of Tourism 
and Civil Aviation to the Ministry of Finance in Septem- 
ber, 1963. Thereafter a dialogue ensured between the two 
Ministries with the result that the foreign exchange was 
released'only in July, 1866. Taking two years in obtain- 
ing foreign exchange for an aeronautical project where 
technical advancement and obsolescence take plaae at  an 
accelerated rate highlights the existence of bottlenecks 
and rigidity in our decision making and financial aanc- 
tioning procedure. The Committee would like the matter 
to be gone into by Government and the procedure stream- 
lined for expeditious finalisation of proposals." 

2. Since the recommendations of the PAC will apply to all the 
Ministries of Gowrnment of India, the Ministry of Finance are 
requested kindly to examine them for issue of suitable instructions. 
PAC is being advised that the matter has been brought to the notice 
of Ministry of Finance (Deptt. of Economic Affairs) for wolving 
suitable promdure in compliance with PAC's recommendations. 
A copy of PAC's report is enclosed. 

Joint Secretary. 

Min. of Finance (Deptt. of Economic Affairs) 
(Shri G. V. Ramakrishna, Jt. Secretary), New Delhi. 

- -- - -- -------. ---- "- . --- . -- 
Min. of Tourism & Civil Aviation, New Delhi, U.O. No. 2-VB(4)/70- 

Vol. 11, dated 29-471. 

Copy to Min. of Finance (Expenditure Division) (Shri Y. T. 
Shah, Addl. Secy.), New Delhi. 

Under Secretary to the Gout. of India. 

Recommendation 
The Committee are also not convinced that the siting data could 

not be obtained earlier than February, 1966. Thereafter the way 
the sites wem selected in all the four air ports, the acquisition of 
land processed as commented in the succeeding section of this 
report, shows that the entire project was marked by lack of plan- 



ning and Yoredght. The Committee wish that all the pmcesses for 
InstalIation of equipment should be clearly identified and target 
dates Axed wheh equipment are ordered keeping in view the de- 
livery schedule and the guarantee period under the contract. 

[S. No. 9 of Appendix II-Para 1.27 of the 124th Report 
(Fourth Lok Sahha)]. 

Action Taken 
Noted. Suitable instructions have been issued on 1st June, 1971 

(Annexure VII) to all concernea for future guidance. 

A N N E X U R E  VII 

MINISTRY OF TOURISM AND CIVIL AVIATION 

New Delhi. da ted  the Is1 June, 1971. 

The Dilector General of Civil Aviation. 
New Delhi. 
The Director General of Observatories. 
New Delhi. 
I'he Director General of Tourism, 
New Delhi. 
I'he Commissioner of Railway Safetv, 
Lucknow. 

S ~ ~ ~ t c ~ : - H u n d r e d  tti>etlt?y jourth report of  the P ~ t h l w  Arcoirnts 
Cmnmittee (Fourth Lok Snbhn. l%"i'-7l) --Dela!~ In tnstal- 
latlon of equtpinents. 

The Public Accounts Committee in their Hundred Twenty 
Fourth Report (Fourth Lok Sabha 19'70-71) have commented ad- 
versely about the delay in the installation of radars. The delay 
was attributed to various reasons viz, delay in processing the p~o- 
posal for sanction, delav in according the sanction, delay in finalis- 
ing the sites far installation of radars. lack of planning and fore- 
sight d c .  The Committee desired that  all processes for instalIation 
Of equipment should be clearlv identifkd end target dates Bxed 
when equfpments are ordered keeping In view the delivery schedule 
and the guarantee period under the contract. 



2. I am directed to request that the above observations of the 
Committee may be brought to the notice of all offfcem of YOUS 
aepartment so that the various stages of a project axe clearly identi- 
fied and target dates Axed before a project is initiated and utmost 
care is taken to see that the target fixed are adhefed to. 

Yours faithfully, 
Sd/- 

Deputy Secretary to the Govt. of India. 

Copy forwarded to All Officers and Sections in this Ministry for 
information and guidance. 

Sd/- 
Deputy secret art,^ (IF). 

Recommendstion 

The Committee note there has been delsy 'in the siting Board 
meeting at Delhi. The Board met only in October, 1966 although 
the sitting criteria became available in February, 1966. It took 8 
to 9 months for the finalisation of the selection of site at Delhi and 
Calcutta. In Bombav the site selection took 21 years and i! way 
iii~alised only in September, 1968 after the first batch of equipment 
was received in June, 1968. The Committee find that with better 
co-ardination among the departments concxrned the work could 
have been pushed through with expedition. 

[S. No. 10 of Appendix 11-Para No. 1.46 of the 124th Report 
(Fourth Lok Sabha)]. 

Action Taken 

Noted. 

Recommendation 

The Committee further note that action for land acquisition was 
initiated in October, 1968 in Delhi although the site selection WAS 
over in July, 1967. The notification under Section 4 of the Land 
Acquisition Act, 189'1 was issued only in September, 1969 and the 
land was not handed over till August, 1970. As regards Calcutta 
although the action wss initiated shortly after the akction cd the 
sire the Section 4 notification was issued only in March, 1970 and 
it is not known when the land will be handed over. The Committee 
do not feel happy with the inordinate delay in acquiring the land. 
As the costly equipment had been imported long back the Depart- 



lncnt should have convinced the authorities concerned of the neces- 
sity for expeditious acquisition of land. 

[S. No. 11 of Appendix 11-Para No. 1.47 of the 124th Report 
(Fourth Lok Sabha) 1. 

Action Teken 
Noted. 

Recommendation 

The Committee find that in Bombay and Madras where depart- 
mental land was available it took one year to have the preliminary 
estimates for the buildings sanctioned and the buildings are ex- 
pected to be completed only by the middle of 1971 and that it will 
take another six morfths to instal t h e  equipments. The Committee 
arc not convinced that the delay in the preparation of estimates and 
g e t t i n  them sanctioned was inavoidable. They wish that the pro- 
cedure for preparation of estimate and getting them sanctioned 
streamlined so as to cut out needless red-tape and delay. 

[S. No. 12 of Appendix 11-Para No. 1.48 of the 124th Report 
(Fourth Lok Sabha) J. 

Action Taken 

A minimum period of 12 to 21 months for planning and designing 
of works has been allowed in the Code of the Central Public Works 
Depsrtmsnt. However. the recommendations of Public Accounts 
Committee have been brought to the notice of Ministry of Works 
& Housing on 29th April, 1971 (Annexure VIII) for necessary action. 

A N N E X U R E  V l l l  

No. 2-VB(4)/70-Vol. I1 
IMMEDIATE 

MINISTRY OF' TOURISM AND CIVIL AVIATION 

Ncu* Delhi. 29th Apr i l ,  1971. 

SVW~CT: -Public Accounts Committee-124th Report for 1970-71- 
procedure for preparation of estimates and designs. 

In connection with the establishment of an Airways system in 
India by the Civil Aviation Department it was decided to purchase 



four sets of Air Route Surveillance Radars for installation at the 
four international airports viz; Delhi, Calcutta, Bombay and Madras. 
The installation of the equipment involved inter alia planning, 
designing and execution of civil works. There has been some delay 
in the installation of the equipment and the Audit included the 
case in their Audit Report (Civil) 1970. The case was examined 
by the Public Accounts Committee, which has inter alia made the 
following recommendation. 

"The Committee find that in Bombay and Madras where 
departmental land was available it took one year to have 
the preliminary estimates for the buildings sanctioned 
and the buildings are expected to be completed only by 
the middle of 1971 and that it will take another six 
months to instal the equipments. The Committee are not 
convinced that the delay in the preparation of estimates 
and getting them sanctioned streamlined so as to cut out 
needless red-tape and delay." 

2. The Chief Engineer (NZ) has offered the following comments 
on the above recommendations of the Public Accounts Committee. 

"We have already told Public Accounts Committee meeting 
that as per our Central Public Works Department Code 
of practice, it takes 12 to 21 months for us to make a 
start of a work after requisition of the project is received. 
Preliminary estimates for Bombay and Madras were 
sent in April, 69 against the requisition of September 
68 and November 68 i.e. we have taken 7 and 5 months 
for Bombay and Madras respectively. The time was 
required as we had to collect details regarding cost of 
Civil, Electrical, Furniture. drainage items etc., which 
were to be obtained from the Civil & Electrical branches 
of the Central Public Works Department". 

3. While appreciating the difficulties involved in the actual pre- 
paration of the estimates, it is felt that some means may have to 
be found to reduce the time taken in the actual preparatiori of the 
estimates and getting them by eliminating avoidable delays a t  
various stages and by streamlining the pocedures, as observed by 
the Committee. The Ministry of Works & Housing are therefore, 
requested kindly to examine the procedure for preparation of esti- 
mates and issue suitable instructions for streamlining the proce- 
dures and expeditious preparation and sanction pf estimates. The 

Public Accounts Committee is being Informed that the Ministry of 



Works & Housing have been requested to examine this matter for 
issue of suitable instructions. 

Joint Secretary to the Govt. oj  India. 

To 
The Ministry of Works & Housing, 
(Shri Kartar Singh, Joint Secretary), 
New Dedhi. 

No. 2-VB (4)/70-Vol. XI, Dated 29-4-71. 
Copy to the Director General of Civil Aviation, New Delhi 
Copy to Ministry of Finance (CAF). 

Sd/- 
Under Secretary to the  Gort. of India. 

Recommendation 

The Committee note that the Study Group of International Air- 
ports Committee have recommended in their report (September, 
1968) that the planned projects of installation of Air Route Surveil- 
lance Radar should be expedited for implementation as soon as 
possible and included it under immediate improvements recom- 
rncmlcd to be completed within the next two years to meet the 
international and domestic traffic needs. The Committee hope that 
the Department of Civil Aviation will lose no further time and 
instal the equipments without delay so that the needed facility will 
be available at the earliest and the risk of deterioration of equ ip  
ments by the prolonged storage avoided. 

[S. No. 13 of Appendix 11-Para No. 1.53 of the 124th Report 
(Fourth Lok Sabha)]. 

Action Taken 
Noted. 

Reeommendat ion 

While the Committee deplore the lack of effective coordination 
and proper follow up action revealed in this case, they would sug- 
gest that the Department of Civil Aviation should ensurp that in 
executing such projects in future there is better coordination with 
ell the concerned agencies and proper follow up action is taken at 
each stage to avoid delays. 

[S. No. 14 of Appendix XI-Para No. 1.54 of the 124th Report 
(Fourth Lok Sabha)]. 



Action Taken 

Noted. All efforts will be made by the Department towards 
better coordination with all concerned agencies 

The Committee note that 15 audiomodulated radio-sondelradar 
wind finding equipments were to be installed during the Third Five 
Year Plan period. The first batch of 7 sets of WBRT were purchas- 
ed at the cost of Rs. 5.99 lakhs each during March-August, 19b5 and 
thereafter 8 sets of Selenia wind finding radars were purchased a t  
the cost of Rs. 6.07 lakhs (before devaluation) and Rs. 9.67 lakhs 
(after devaluation) each in October, 1966. 

[Sl. No. 15 (para 1.65) of Appendix I1 of 124th Report (Fourth Lok 
Sabha)]. 

The Committee find that the Sclenia v.inJ findi:!!: 1.rcda1.c wcrc 
in fact costlier than WBRT equipment a!though the latter is admit- 
tedly a better equipment. The Committee are ~ ~ n l l a p p ~ .  to note‘ that 
purchases from two different sources were made \\itlout ol~viously 
evaluating the compara t i~~e  ndvantagc~s in rcgr;.rd to pr!cc n ~ l t l  u t i l~ty 
of each equipment. They accordingly desire that  thi. Go\,e~mnient 
should be circumspect in entering into purchases of !his kind in 
future so that they get the best value for t l x  foreign eschange spcnt. 

[Sl. No. 16 (para 1.66) of Appcndix I1 to 124th Report tFourth Lok 
Sabha) 1. 

Action Takcn 

The Selcnia radar is a dual purpose equipment v:ith the capability 
of detecting storms in addition to the measurement of uppcr air 
pressure, temperature, humidity and ~vinds.  Thuuch the US 
Weather Bureau Radiotheodolite (WBRT-57) is bcttcr in pi?rfr,r- 
mance in the matter of measurement of upper air pressure, t e m p -  
rature, hum:dity and winds. it is not made to detect storms. S v l ~ n i o  
radars were requ:red for installation at peninsular stations whrre 
upper air measurement requirements were less stringent anrl lvhich 
are  more subject to cyclonic storms, this equipment was therefore 
preferable to WBRT. 

However the Committee's ohwrvations hnvc becn noted and 
necessary instructions have been issued on 2-6-1971 (Annexure IX). 
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A N N E X U R E  IX 

NO. 4-34 (M) 170-IF 

MINISTRY OF TOURlSM AND CIVIL AVIATIOK 

New Delhl, Dated the 2 t d  .lur,e, 1971. 

The Director General of Civil Aviation, 
New Delhi. 

The Director General of Observatories, 
New Delhi. 

The Director General of Tourism, 
New Dclhi. 

The Commissioner of Railway Safety. 
Lucknow. 

SUBJECI:--Ht indred T u : e i ~ t ? ~  Fourth Report of t h e  Public Accounts 
Cort~nrittee (Fourth Lok S a l ~ h a ,  lgiO- ' i l  j -Need fo r  
e~.:alziali?lg coinpn rat ire adcai1taye.y of equipments avail- 
able from various sources. 

Sir. 

Thc P u b i ~ r  Acco:lnts C tn:rn:t'cc ,n the r Fiun,!!ed Tlventy Fourth 
Report (Fourth Lok Sal~ha.  1970-71) hs1.c comn~cnted a d ~ w s e l y  
about the purchase of ccrtain equipment from tn.0 different soulces 
without evaluat~ng the comparative ndvantrtges in regard to price 
and utility of each equvpment. The Committee have desired t h a t  
the Government should bc eircurnspect in entering into purchases of 
this kind so that they get the best value for the foreign eschange 
spent. 

2. I am to request that t h ~  abo\re observations of the 'committee 
may kindly be brought to the notice of all officers in your Depart- 
ment/Organisation concerned with procurement of Stores/equip- 
ment etc. and it may be impressed upon them that they should eser- 
clse utmost care while framing proposals for purchases from abroad 
and comparative advantages of equipment available from various 
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sources/countries should be evaluated; both in price as well as in 
utility before a h a 1  decision for purchase is taken. 

Yours fa~thfully, 

Sd,/- 
Deputg Secretary to the Goet. of India. 

Copy forwarded to All Officers and Sections in the Ministry for 
information and guidance. 

Deputy Secretary. 
Recomrnendation 

As regards the shift from Ahmedabad and Srinagar the Commit- 
tee were given to understand that the buildings available were not 
suitable for the installation of the heavy WBRT equ~pnen t  and that 
necessary land for the purpose or constr~,,'Lion of proper buildings 
was also not obtainable. The decision to locate these theodolites at 
these two stations was taken in 1961. It  is indeed strange that the 
deficiencies of the buildings and non-availability of land should have 
come to light only in 1966 five years after the formulation of the pro- 
posals. The Secretary. M(nistry of Tourism & Civil Aviation con- 
ceded that the Department "should have known about the require- 
Lnent .  This n- u-t  bc readily accepted. I do not have an explana- 
:.on i?r  it". The Comm tie2 are distressed a t  the lack of care de- 
1~1cted In not rea1:sing ?he unsuitability of the buildings at these two 
stations where the equipments were to be locatcd. Further chang- 
ing the stations for location of the modern wind finding equipment 
because of unsuitability of the buildings shows that the earlier prio- 
rities assigned, for modernisation of the stations were not very rea- 
listic. The Committee would, therefore, like to emphasise that there 
should be a proper and complete survey of all probable sites so as 
to establish their feasibility in all respqcts much ahead of the im- 
port of equipments in order to avoid the mistake of the kind that 
.occurred i nthis case entailing delay in completion of the project. 

RSl. No. 10 (para. 1.80) of Appendix I1 to 124th Report (Fourth Lok 
Sabha)]. 

Action Taken 
The Committee's observations have been noted and &able 

instructions have .been issued an 2-6-1971 (Aanexure X) to all con- 
cerned to avoid recurrence of such instances. 



A N N E X U R E  X 
No. 4-34 (M) 72-1.1' 

GOVERNMENT 01 INDIA 
MINISTRY OF TOURISM AND CIVIL  AVIATION 

New Delht, Duied the 2nd Jz i l~z ,  1971. 
The l l ~ l e c t o r  General  of C ~ v i l  Aviation, 
Ncw Llelhi. 
The Director General  of Observatories, 
New Delhi. 
The Director General  of Tourism, 
New Dclhi. 
The Cornnlissioner of Railway Safety, 
Lucknow. 
SUMJECT:- - - -Hundred .  Twentli Fourth Report  o j  the Pu?;!;c A c c o ! c ~ t s  

Comnlittee (Fouri l i  L ( J ~  Sa~~I~a-l970-7l)--S.i~~~ij~~~ of 
site:.. for instc~llutiotr of U'.B.R T. Equipment. 

Sir ,  

Thc Public Accounts Commit!ce in their Hundred T..venty Fourth 
Repcrt  (Fourth Lolr Sabha. 1970-71) have commented adversely on 
the  shiiling of sitcs r,nrlier srnlt~tccl for ini,lallation of certain imported 
t.qui!!!:idnt on accwunt of builL!ings ci\.i! facilities ;:t these si!cs having 
b w n  s ~ ; l m q w n t l ~ -  fnund to I)c not  . .ui tnbl~.  T h e  Con:m:t:ee have. 
t i>(  I vic;!.c>, cmph:~si;~t,cl thnt tht-re shn~:!d i:c :i proper 2nd complete 
sui;.:.i. of a l l  prc~ixthle sites so ns to establish thoi- fcnsi5iliv in all 
ri?spcbc:s n ? : ~ r h  nhcad of thc  import n! cquipmcnt i n  order !P avoid 
the ~ 1 , s t ; i k e  of thc  kind th;!: occurrcJ in f5is CriSt '  cntailin:: delay in 
cn!ni;h,t!on of  thca j11~ojc.c:. I a:;; !(: :.~q:lcs! th ; .~  !he abi:\e ~ 5 : ~ e r v a -  
t i o n .  i l f  l h c  C i rm~?~i t t cc  I!:;I!. ~~~~~~~~!!I tl. !?lo t*.c!icc (.' : I ! !  cci!~cd:-ned 
i.1 y o ~ : r  Dr~par.?:n;~-:! C~~IIC~' I . ! ICCI ~ v i t ! ~  i h ~  i : : i \ ) lc!~?f~n::!~j~~ of 1-rejects 
. ~ n d  inst;lllation nf t q u i p v ! ~ ~ ~ t  so thi?t. :!tmost cc.-c i!: csc ~.cised in the 
inifin1 s!igt>s itself in pri :7c,l\. and carpfully crvn;?let in~ the siirvey 
of all proh:~Llr* sites to  as t o  r.nsurc !):nt t h r ,  cite: onrt. s c l e c t d  d , ~  ~ n t  
h:ivc to i ;v  st i i f ! td  f ~ " .  U:III :  ,)f civi! I n c ! !  ' ; c .d infr r  .:tri!c:urt i c r  the 
insinllntir'n of rq~ i ip r , cn t .  

Trars  fnlthfully. 



Recommends tion 
After the location was chmged to Lucknow in 1966 it took nearly 

4 ycars to accord administrative approval and expenditure sanction 
for the construction of building for which a plot of land was made 
availabie by the Director General of Civil Aviation jn April, 1967 and 
the construction has not started yet (August, 1970). The Secretary, 
Ministry of Tourism & Civil Aviation while admitting the delay urged 
in extenuation that "this was due to the difference of opinion between 
the CPWD and the Ministry of Finance which unfortunately went on 
for some considerable time!'. The Committee can hardly appreciate 
such inordinate delay in according financial concurrence. 

[SL. No. 20 (Pars 1.86) of Appendix 11 to 121th Report (4th cck 
(Sabha)] 

The Committee note that Jodhpur was one of 18 stations where 
modern wind finding equipments were tc~ be installed as part of the 
India Meteorological Department's Third Five Year Plan. Although 
according to the witness action was initiated by the Department to 
find permanent accommodation for the installation of the equipment 
as far back as in 1956, the land could be purchased only in 1966. The 
Committee can hardly appreciate such inordinate delay. Further they 
note that it took a year for according administratii~c appra\.al and 
expenditure sanction and another year to start construction of the 
building. The Committee are of the view that the delay of one year 
a t  such stage is not something which was inevitable. 
[Sl. No. 21 (Para 1.87) of Appendix I1 to 124th Report (4th Lok 

(Sabha) ] 
The Committee have suggested investigation into lack of co-ordi- 

nation between the different Ministries in earlier part c ~ f  the report. 
l[his case may also be included in its ambit and the Committee ap- 
prised of the result. 

[Sl. No. 22 (Para 1.88) of Appendix 11 to 124th Report (4th Lok 
(Sabha) ] 

The Committee are perturbed over the tendency on the part of 
the Departments to delay the completion of planned projects due to 
lack of coordination between the Ministries or advance planning with 
a targetted programme. In this case not a single equipment was ins- 
talled during the Third Plan period. (Six WBRTS procured during 
March-August, 1965 were actually installed between Dccernher, 1966 
and June. 1970 long after the expiry of the warranty period in June, 
1968 and the remaining one is yet to be installed.) That "fortunately 
they (the equipments installed) have been functioning to our satis- 
faction" does not justify the failure to instal them within the  warrant 



pried. The Committee have elsewhere in this report drawn atten- 
tion to the delays and lapses in taking advance action. The Corn- 
mittee would like the  Government to consider in what manner the 
Departmental procedures and practices should be streamlined to gear 
them up for speedy action and make planning meaningful. 

[S. No. 23 (Para 1.92) of Appendix I1 to 124th Report (4th Lok 
(Sabha) ] 

Action Taken 
The Committee's observations have been noted and delays have 

been looked into. Instructions have been issued on 2nd June, 1971 
(Annesure XI)  to all concerned to identify well in advance the 
various phrtses of implementation of Plan projects and fix target dates 
for ciJ:n~:letion of various formalities phases of projects and set up 
and effective machinery for covdination and follow-up action. Heads 
of Departments h a w  also been requested constantly and effectively 
to rcvicw the performance of such Plan projects so as to cnsure that 
the targetted programme is adhered to, At the  Ministry's level, the 
prnqress of  implementation of Plan projects is also being reviewed 
at  Sccretnry's level. Ministry o f  Works, Housing have been r q u e s t e d  
on 1st June. 1971 (Anncsure  X I )  to look into the  matter for issue of 
suitahlc instructions. 

A.1'iYESURE XI 
Nn. 4-34 ( h l )  /TO-IF 

GOVFRSMEST OF IXDI \ 
hIINISTRY OF TOURIS31 AND CIVIL AVIATIOS 

K e w  Dellti. Dtrred the 211d Jr inc ,  1971. 
Thc 1)irectcrr General of Civil Aviation, 
New Dclhi. 
Thc Director General of Observatories. 
Neu. Drlhl. 
Thc Director General of Tourism. 
New Dclhi. 
Thc Commissioner of Rni1rv:ly Safety. 
1 ,ucknou 
S~W.l~r .~ : - -Ht~ndr rd  T ~ l ~ c n t y  F O I I T : ~  R e p o ~ t  of the Ptlb!:c ~ C C @ I I ~ ' ~ S  

C o ~ ~ - l : ~  ;ce (Fnt i r th  Lok Sabila. 1970-71)-Lnc'k of Co- 
ordrnat~on n n d  n d ! - n n c ~  planning. 

Sir, 
The Public Accounts Cnrnmittcv in their Hundred T w n t y  Fourth 

Report (Fourth Lok Sabhn. 1970-71) have commented adversely on 



ti:e delay in the completion of plan projects due to (i) lack 01 CO- ' 
ordination and follow up action and (ii) advance planning with 
targetted programme. 

2. With a view to ensure that  such cases of lock of co-ordimtion.' 
follow up action advance planning do not recure. J am to request that 
i n  l.utu1-e all 'phases of in~plernentatio~l of Plan projects should be 
clearly identified well in advance and target datt..i for cornp!eti~.~:i of 
vilricus formalities and phases of projects fixed. Action should also 
be taken to set up a suitable n~achinc:':,. for effective co-ordination and 
follow-up action with 311 the Departments 'Organisations c o w c r i ~ c d  
wit 11 the implementation of the  projcct. The progrcss of i i m p ! r m w  - 
tation of suc!l projects ~ h o u l d  be constantly and effecti\.c?y wvicwcd 
ripkt f rom the  inception by the Head of thc Dep:qrtmerlt pcmonally 
so as to  e:lsure that  p ropw co-ordination and lollr~\.. : I ~ I  ; ct;-n is h i n g  
maintained and targettcd pro,gramme is being adhcrcd tn. !I> t h e  
e\.cnt of any shortfall in pcs:'formnnce, the mattcr  should hi. brought 
to :he notice of Ministry of to thc Task Forces ~vh ich  have lwen I-e- 
cen?ly canstitutcd for .  pcriodic:illy revic7wing pro,grcss (1:' imy!pmtv!.a- 
lion c.f Plan schcmcs fm tnkinp suitahlc remedial nction. 



Jodhpur. In this connection, the P.C. have madc the following recom- 
mendations: - 

"1.86. After the  location was changed to Lucknoxv in 1966 it took 
nearly 4 y e x x  to accord administrative approv ( 1  and ex- 
pcnditure s a n c t ~ ~ i n  for the colistruction of bu8.1ding for which 
a plot of land was ~ n ~ c l c  available by the  Director C;eneral 
of Civil Aviation in April, 1967 and the construction has 
not started yet (August, 1970) .  The Secretary, Ministry of 
Tourism k Civil Aviation while admi'.;ing the delay urged 
in estenucltion that "this was due to the diffwence of opin- 
ion bet;\-een the CPWD and the: Ministry of Finance which 
unfnrtunatd:; went on for some considcrablc time". The 
Comrnittcc c m  hardly ap~~rc~ciatc .  iuch inordinatt: delay in 
according financial concurrence. 
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advised that the Ministry of Works, Housing and Urban Development 
have been requested to,loolr into the matter for issuance of suitable 
instructions. 

Under Secretary to the Gout. o j  Ind ia .  

'The Ministry of Works, Housing and Urban Development, 
New Delhi. 



CHAPTER I11 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE 
REPLIES OF GOVERNMENT. 

Recommendation 

The Committee find that the location of the equipments was 
changed from Allahabad to Lucknow in August 1966 and from 
Ahmedabad and Srinagar to Jodhpur and Nagpur in December, 1966 
long after the receipt of the equipments and the expiry of the war- 
ranty period. The reason advanced for the shift from Allahabad is 
that the I.A.F. was to take over the aerodrome at Bamrauli (Allaha- 
bad). The Committee desire to be convinced that there was effective 
coordination between the IAF and the India Meteorological Depart- 
ment right from the time the sites were selected initially. 

[SI. No. 18 (para 1.79) of Appendix I1 to 124th Report (Fourth Lok 
Sabha) 1. 

Action Taken 

Although it was decided by Government that the Civil Aerodrome 
will be taken over by the IAF in 1962, it was also decided on 25-9-62 
that the India Meteorological Department would continue the provi- 
sion of meteorological facilities at the airport for some more time. 
Tt was in the meantime decided on 25-9-1964 to shift the location of 
the KSIRW station itself from Bamrauli to Lucknow. Since the I4F 
was ultimately to take over the station and a permanent building 
was available at Amausi (Lucknow) airfield and from the synoptic 
point of view both stations were similar, the actual shift was. after 
the Indian Air Force requested the Department to shift from Bam- 
rauli, completed on 15-8-66 and the station started in a rented build- 
ing. There has been nn lack of effective coordination between the 
Indian Air Force and the India Met~orolopical Dep~r tment  from the 
time the sites were initially selected. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE ArjD 

WHICH REQUIRE REITERATION. 

The Committee were informed that the delay in installing the 
equipments was partly due to deia?; in  manufacturing departn1entall.V 
the aud~o-frcyucncv ~not~uloted racirom~ties. a subsi(llarv cqu.pment 
nexssa ry  for accurate measureme;lt of upper air date. The Com- 
mittce note that the manufacture was tn!ien in hand only in 1963 
,:.lth>u?h t'le D-partrrent initiated action for t11c selection of places 
in 1951 a t  the timc of forinul~tion of the Third Fivc Y ~ T I ~  Plan. The 
flying eq~lipment was rl,ady after tt\sting only in 1 N 7 .  The C o n ~ n ~ i t -  
tee r ~ g r ~ t  to note the iailure of the Department to take timely ntcion 
: i rnr~r ive and r n d ~ f y  thc nie:hnr, ca l  ~.n:.iioson:ics. thoiigh they had 
esperience ..: mnnufncfuring this equipnicnl for the past 25 ycars. 

[SI. S o  17 (yala  1 7 1 )  n! A&end!s I I  tcl 124th R c v ? . t  (Fourth Lok 
S~ibh:i) ] 

Actinn Taken 

1mm~di:tte'y af i?~. ,  1h9  Ikpsr tment ' s  proposal was accepted hv 
+he Government in J u l y .  1962. actlon ~ v a s  ~nitiated for the develop- 
ment of a n  electronic rad,osonde and  actual work o f  de\,rtlnprnc!nt 
was in fact stavted in 1962 itsclf. ?'he clcctronic. rudii~sonde (an 
:+.ic?(cfrq:it:.ic.,. rno:!:,latm.j radiosonde) is completely different from 
'h , rnechan'cal (ch-r'ncmctrjc) rndiowntic then i r !  lise. hot11 in con- 
ri:: t a,-id design Brf , : e  its ma54 proclr.lclion c c , ~ ; d  ) . r .  t a k r n  u p  in 
fl.;< +,-. 3 .  .., , ,- i ' t  t i  , : ! c f .  . !tzinc nc: f21. 3.; 

y r !  p:: . l . ,  i n ~ l i r r . ! ! , ~ ~ ~ . -  cornt . ~ ( T I ~ S  h;ici t o  hn c I T ' Y I : I : I ~ ) ( Y ~  in thr\ dc>pirt- 
mi!;ra! !aP)nrp ' - ;,-: cncl t;.?ted in estcncivc Ir~bnrator-.. ~ n r !  fif.16 trials 
Ent'rely new calibration equipment with automatic mercurv rneno- 
IT(.+- T for !hc --lihr a t i rm r!f harclsn7iichc i ( thc  prwsurc  sensing and 
wi tch inz  r l c m ~ n t )  !:.ad to he r I e s i q n 4  and cnn?t.r~.lrtcd The techni- 

k.:  ~ ~ , . . - h n . ~ ~  . ' .:I?trc~wit!~:il req~1irt.d far  t h r  c!r~c~lnpmr~nt o f  tllis 
nelv equipmen' .* .-.; rnmp!ctcly diflvt.,*nt frnm t h r i t  :ilrrndy nvnilnt>l(~ 
;n the Department fnr r n ~ n u f x + ~ c r e  n f  m~chanic:rl rndinsnndcc. I n  
fact. the electr n;c  radi-isonde :l;ns rr7d.r' In I968 hut  the  Drpsrtment 
r~ulr1 c., in for mas?  prn:q!lcf;nn in 1967 nnly ofter having arlcquate 
and &tailed t6,sts on o w e  of thcb WRRT units. 



CHAPTER V 

REcOMMENDA'~'IONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee arc  unhappy that the Department of Civil Avia- 
tion a l e  not able to instal even a single radar procured a t  such a 
heavy cost within the normal u,arranty period. They are also not 
satisfied with the  way the perhd  of warranty was got extended by 
the firm "as a gesture of cooperation". The Secretary, Ministry of 
Tourism and Civil Aviation, however, had taken a position before the 
Committee that the warranty period should be counted not only from 
the date of shipment of the last consignment but alsr, from the date 
of shipmen! r,f all the missing parts. The Committee desire that 
where there is a doubt about interpretation of the terms of a con- 
tract the views of the Min'stry of Law sho:~ld hc obtained a t  t h e  ear- 
liest opportunity. 

The Committee might be infrirmed of the final outcon~e of the  
negotiations with the firms on this point. 

[Sl. Nos. 5 & 6 of Appendis 11-Para Kos. 1.20 and 1.21 of the 124th 
Rep:)rt (Fourth Lok Sabha)]. 

Action Taken 

Xoted. Var'ous issues in\.olved in this case have been clarified 
to the Director General of Suppl~es  and Disposals on 25-5-1971 (An- 
nexule VI) for obta'ning legal advice from the Ministry of Law and 
the final outcome will be reported to the Public Accounts Committee 
in due course. 

IRcplies to all recommendations a t  Serial KCIS. 1-23 were received 
a!ong with the Ministry of Tourism and Civil Aviation (Depart- 
ment of Tourism & Civil Aviation) O.hI. NO. 4-34 $0-IF, dated 
thc 17th June 19711. 



A N N E X U R E  VI 

K. ANJAIAH, MOST IMMEDIATE 

Sr. Tech. Omcer. 

OFFICE OF THE DIRECTOR GENERAL OF CIVIL AVIATION 

11/4/69-COM. I1 

25th May, 71. 

Dear Sri Pal, 

A reference may be made to your D.O. No. CLN-5/5(42)/71 dated 
28th April, 1971 enclosing copies of notes recorded in the Directorate 
General of Supplies and Dispssals as ivell as the views of the hlinis- 
try of Law. 

It would appear that an impression has been created that the 
Radar equipment and the installation materials supplied under the 
contract are different items unrclatcd to each other and that the 
Radar is a part of some other system. It is further observed that 
the nqte recorded in the Directorate General of Supplies and Dis- 
posals, inhcated that as Radar and installation materials ivere sup- 
plied on different dates, the date of con~mencement of warranty 
period in each case should be from the date of shipmrnt of indit.idt~al 
Radars. The Legal Adviser has esprcssed the opinion that the \ v x -  
ranty clause can be involved only where defective material has 
been supplied. 

In this connection, it may be mentioned that the Radar equipment 
as well as all accessories including the installation materials should 
be treated as indivisible whole and should be supplied in total. Con- 
sequently, the A/T should be treated as one complete item. It is 
essential that the Radar equipment and the acccssnrics including ~ l l  
the installation materials are received in full before any defect in 
the materials can be determined. I t  is, therefore, obvious that t he  
date of commencement of the warrantv clause ghould he when the  
entire equipment and the accessories as well as the installatinn 
materials are shipped as a complete whole. 

I t  is, therefore, requested that this may kindly he brought to the 
notice of the Ministry of Law and their advice sought keeping the  
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above aspect in view. If considered necessary, this Department may 
also please be associated during the discussion with the Ministry of 
Law. 

T i e  final comments on the conclusion/recommendations made by 
the PAC are required to be submitted before the end of May, 1971. 
I t  would be appreciated if this is given top priority and your com- 
ments furnished during the next two to three days. 

With regards, 
Yours sincerely, 

Sri M. M. Pal, 
Dy. Director (CS-I), 
Directorate General of Supplies 8: Disposals, 
New Delhi. 

Copy to Mr. C. B. Agarwal, Dy. Director. DGSBD. 

February 2, 1972. 
. .-- .-- . . . -- -- . 

P h a l g ~ i n a  3, 1893 (S). 

ERA SEZHIYAN. 
Chairman. 

Public Acco~cnrs C 9 x m i t t e e .  



S .  No. b r a  No. .Cli,iistr,':I)cptt. 
co8iccmcd 

I 1 4  Tuurism and Civil The Commitice hope that final replies in regard to those recom- 
(T)cpt. mendations to which only interim replies have so far been furnished Civil aviation) will be submitted to them expeditiously after getting them vetted 

by Audit 

-do- The Committee would like the Ministry of Finance to finalise the 
procedure quickly and issue necessary instructions to all the purchas- 
,ng  &linktries under intimation to them. 

-,lo- The Committee note nrith concern that the Department is yet to 
rxc lve  the missing parts from the firm. They would like to know 
\I. ticther the i~istallation of any of the equipments is delayed only 
for want of the missing parts. 

The Committee need hardly stress that concerted steps should be 
taken to get the missing parts quickly so as to expedite the instalh- 
tion of the costly equipment at the four major air ports. 

The Con~m~t t ee  des i~c  that an early decision should be taken in 
the matter and the  C- ' outcome of the case be intimated to them. 



1.20 Civil Aviation The Committee would like the Ministry of Finance to take expe- 
ditious action to streamline the procedure for expeditious finalise- 
tion of proposals involving foreign exchange and intimate to them. 

The Committee hope that the Department of Civil Aviation will 
lose no further time and instal the equipments without delay. 

While the Committee note that the Department has an explana- 
tion for the delay in the manufacturing departmentalIy the subsi- 
diary equipment, they desire to emphasise that there should be a 
better synchronisation of the indigenous development of components 
and the import of main equipments in such cases in future. 

The Committee note that the Department of Civil Aviation has 
looked into the delays and has also issued necessary instructions for 
the timely implementation of plan projects. They would however 
like to be informed whether any specific lapses on the part of the 
officers of the Department came to notice and if so whether any action 
was taken bv the Department apart from issuing instructions for the 
future. 

The Committee also note that the Ministry of Works, Housing 
and Urban Development have been requested only in June 1971 to 
look into the matter for issue of suitable instructions. The results 
of the investigation and the action taken by the Ministry of Works. 
Housing and Urban Development may be intimated to the Com- 
mittee. 
. -- - -- --- 




